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e faeett, 11 e, 2025

FLAT. 3170(3N).—FeiT FFTE T, 75T TIoTART S, 1956 (1956 F 48) (R e =
TET 3 ATETTHAT FgT AT &) T 1T 3F hl ITLTT (1) F (el ST T T AT TLHE 6 & T ded
T ST HATAT T ATEE=AT HEAT H1.3T. 2178 T4 15/05/2025, ST AT % TISTI, FTETLTIIT, AT
I, @ve 3, IUEE (i) & YHTIT FT T2 =fF, FT I T4 T & THR o § dAhies gred T F:1
afedt s @ § TR 48T Al WA ®Rd g0 TP TSER-24 /e
TISTHTT -87 & STEd g0 fhHT. 5.8 F 3.1, 16.9 T o LI TSTHNT & (HHT ( HTET FIA/ A1 A &1 a9,
AT(R), AT, TaeT AT TATAT & (0 IT ATIG=AT | 30165 A=t # GAfae i #7 6T F21 %
ST ATT T HTTOIT AT ofF

T ITH ATARAAT T L I ATTHAT T 91T 3F T 374 (3) F e ardia "18.05.2025 "
T "R TSR T STOeAT " ST "SHT ISt " EAT H ST AT I o ;

T Tere AfereRTEy v Rt =i & 1S ArET Iy TE gU

4641 GI/2025 (1)
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S FerH ITTARTE 7 3 SATATHaw T &Ter 39 i STLTT (1) F ATEL H, Feg 1T TERTE FT AT
IR

A A, Feald TLHIT, TETH TR T I WAIE TTH &1 ST T AT I AT =aq 6T g7 39
T ITLTT (1) FTT T& TRAT T TN Fd U, g T FAT 5 16 3h A= 1 § A= ag G 1 @i
ST o forT st R ST =R ;

AT T, Fea T TLHTY, ITH ATAAH 6T 4T 39 AT ITLTT (2) F AT § T =TT AT g FF
TH SATEGAAT o TSI § TR T, I ATLAT | AT JH a9 Aee a1t & q6 grae arcdiedas &9 9
Fea T TR § Afgd gr Srus |
AL
I T T & TR ot 7 fihies grea THYL &1 TR FA-waq @ # TH T8 #
AT A §C TE TSHT-24 FHT TET TSAR-87 & SHigd ¢ [T, 5.8 & 0 16.9 7% & fg
ST T ST qTAT HCIAT U STIAT §LAAT qigd A Hr S e

ST FT AT IAC Tl ot &1 9 TR
ENT ] I GEqT A HT AR || g G aFia | g &7 e e Raes
e T (TFRITH) FRAAT HT ATH
1 2 3 4 5 6

ATAF T ATH: THIR (F3)

T T ATH: HIIAT

1 667 EEl LOIETaEN 0.044|[STHIT SIEHE/FRIT

ATAT/AT AT
667

2 674 EEl LOIETaEN 0.0346|[FaTa TAT Gi/375g
FTfe @l

674

e T ATH; AT TR

3 513 [GEll O ET kN 0.135|[HFHz Tert
CUAIEERE Eikell
I ded @,
AEEST AT
EUAIC=RIEEIRC]
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HILT =T TSI AT

IF doAT @il
513

4 514

0.144

AT H/ATET @,
RELSIAIERECIH
ERIRREITEIE RGN
514

5 691/1

0.274

CUAIEEEEE EIRElT

IF qoo @,

Gi/ATgead AT |t
IF doAT @il
691/1

6 691/2

0.026

691/2

ATTe T ATH: IR

7 474

0.1447

AT ST/
474

Total

0.8023

NOTIFICATION

New Delhi, the 11th July, 2025

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

[®T. §11020/1/2021/PIU-MBD/3D]

ag e E™, ATaw

S.0. 3170(E).—Whereas by the notification of the Government of India in the Ministry of Road Transport and
Highways, S.0. 2178 Dated 15/05/2025, published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section
(i1) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter referred to
as the said Act), the Central Government declared its intension to acquire the land specified in the Schedule annexed to
the said notification for building (widening/four-laning, etc.), maintenance, management and operation of Greenfield
Highway of Western side spur of Rampur Rudrapur connecting NH-24 to NH-87 bypassing Rampur town in the stretch
of land from Km. 5.8 to Km. 16.9 in the district of RAMPUR in the state of UTTAR PRADESH

And whereas the substance of the said notification has been published in “The Times of India” and “Amar

Ujala” both dated 18.05.2025; under sub-section (3) of section 3A of the said Act;

And whereas no objection has been received from any person, by the Competent Authority;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;
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Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall vest
absolutely in the Central Government, free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structure, falling in Western side spur of
Rampur Rudrapur connecting NH-24 to NH-87 bypassing Rampur town in the stretch of land from Km. 5.8 to
Km. 16.9 in the district of RAMPUR in the state of UTTAR PRADESH.

State: UTTAR PRADESH District: RAMPUR

SIl. No. (|Survey/Plot Number|| Type of Land ||Nature of Land Area Name of Land
(in Hectares)|| Owner/Interested
Person

1 2 3 4 5 6

Taluk: Rampur (Sadar)

Village: Koyla

1 667 Private agriculture 0.044{|Jamer Ahmad/Qadeer
Ahmad, Smt.
Shayra/Sageer
Ahmad.

667

2 674 Private agriculture 0.0346|[Nawav Dula Khan
/Abdul Vaheed Khan
674

Village: Saijni Nankar

3 513 Private agriculture 0.135[|Maksood Ali
Khan/Mohbbat Ali
Khan urf Tallan Khan,
Mehfooj Ali Khan/
Mohbbt Ali Khan urf
Tallan Khan.

513

4 514 Private agriculture 0.144|(Ibrahim/Sabir Khan,
Naviraja/ Sabir Khan,
Waseem Khan/Abid
Khan.

514

5 691/1 Private agriculture 0.274|[Maksood Ali
Khan/Mohbbat Alin
Khan urf Tallan Khan,
Mehfooj Ali Khan/
Mohbbat Alin Khan
urf Tallan Khan

691/1

6 691/2 Government Chakmarg 0.026{|Chakmarg
691/2
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GIESEEIRIE EE RS R IE)

Village: Dungarpur

7

474

Private

agriculture

0.1447

Narayan Das/Tola
474

Total

0.8023

[F. No. 11020/1/2021/PITU-MBD/3D]
SHAIKH AMINKHAN, Director
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